5‘3;9 Written Aunswers

on the Table of the House a statement
giving: the following information:

(a) the number of companies floated
in India during the past three years
—with their authorized capital, sub-
scribed capital and paid-up capital;

(b) how many of them were foreign
companies;

(c) how many of them wereé’ manu-
facturing concerns;  °

(d) how many of them could reé.l_l,v
start work each year; and

(e) the number of companies which
wound up their work or went into
liquidstion?

The Deputy Minister of Finance
(Shri M. C. Shah): A statement giv-
ing the information asked for in parts
(a), (¢) =hl'@Y is'atthctred. [See
Appendix 1I, anneXure'No. 49.]

1t will not be possible to give the
precige. answer to part (b) as it is
worded, but whatever relevant in-
formation can be collected will be laid
on the Table in due course. The in-
formation asked for in part (d) is not
nvailable
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336; { Dr. Ram Subhag Singh:
‘\ Seth Govind Das:..
WHll the Minister of Finance be
pleased to state:

~(a) the total amount of .maney

whlch India has so far borrowed from

International” Mé#étary Fund
smt'e January 1948;

(b) what part ot the borrowed
smount has smce been repaid.

(c) wbeth,er any iptel:qu is q:har;.ed
by the. Intgraational Mpnetary. . Pund
op. India’s  herrowings; and 4 ...

(s e 96, What' 14 e fate: o‘r ‘infer-

est chariéhf S opres ge Vioge

The Mi.nlster ol Flnance LSIlnC D
Deshmuk}): The ‘hon. = Member is
presumably.;,xefppring 4o | sbe ; pur-
chases, if .any, magdg ey India from
the International Monetary Fund of
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the currencies’iof other member coun-
tries in exchange for Indian currency.
If so, the answers are:—

(a) $99:98 million.

{b) Repurchased rupees
. lent to $46 72 mlllmn

(¢) Yes, Su‘, there l;‘! a charge
payable on such pufchases.

(d) There is a schedule of
charges levied by the Fund
on their sales of currencies
to the members. Original
schedule has. been evised
twice.. Our purchages of U.§,
dollars are governed by the
original schedule of charges

as laid down in Article V,
Sectmn 8(c) of !.he Articles of
Agreement (a copy of which
is available in the Parlia-
ment Library).

equiva-

Out of the outstanding amount of
$53:2% million, there is no charge
pdvhble dh $3M1¥ millior Which  falls
within the gold tranche. On the bal-
ance of $23:50 million India is at pre:
#ent paying at the rate of 34 per
gent. per annum. Arrengements have
been made to repurchase this balance
by March 1955.

GOVERNMENT SuRvANTS CONDUCT RULES

337. Th. Laksbman Singh Charak:
Will the Minister of Hmne Mla.lrs be
pleased to state:

{a) whether the Conduct Rules for
Government employees hibve been
ﬁnalised.

"t

tb) if 50, whether a copy will be
placed on. _the Table;

() whether the State Governments
#r@ibeing rensulted! in Trathing 'the
Hjleh etel andi- e mir
: T
'(d‘)* whethar.i-thé: 'Ccmduot R&ies
wotdd” b2 made’ applicable to the State
Governmeht employees also?! ~ -

ST

;The Minjstex of l!ome Mhln and
States Katiw): Al
India Seryices (Condtic ) Ru]es bave
already been promulgated.” ~“They





